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'THE PUNJAB BETTERMENT CHARGES AND ACREAGE 
RATES (EWRYANA REPEALING)ACT, 1976. 

maryana Act No. 15 of 1976) 

[Received the assent of the Governor of Halyuna on the 9th 
Februa~y, 1976, and first published for general infarmalion in the 
Halyana Government Gaze~re (Extraordiria~), Legislative Suppletnen I 
Part I of 16th Februaly, 19 761. 

AN 
ACT 

to repeal the Punjab Be fterment Charges and Acreage 
Rates Aci, 1952. 

1 

Ycar 

1976 

- 

BE it enacted by the Legislature ofthe State of Haryana in the Twenty- 
seventh Yar of the Republic of W a  as follows:- 

3 

Short title 

The Punjab Better- 
ment Charges and 
Acreage Rates 
(Haryana Rcpcaliog) 
Act 1976. 

2 

No. 

15 

. (I) This Act may be called the h j a b  Betterment Charges and Short title and 

Acreage Rates (Haryana Repealing) Act, 1976. commencement. 

(2)  It shall1 be deemed to have come into force on the 1 st day of July, 
1975. 

4 

Whether repealed or otherwise 
affected by legislation 

2. The Punj ab Betterment Charges and Acreage Rates Act, 1 952, in Repeal of 
its application to the State of Hayana, is hereby repeaid: Punjab Act 2 

of 1953. 
Provided that suchrepeal shall not- 

(a) revive a n w g  wth force or existing at the rime at which the 
repeal *&es effcct ; or 

fi) sect the previo*. epe,~1,ti31? cf fie.*.ct sr? re-~led r- or any-thifi- e 

duly done or suBmed thereunder ; or 
(c) affect anyright, priviIege, obligdtion or liabihty acqlurad, accrued . 

a- :----A *--A- +LA A m t  rmn ~ - - ~ l ~ a  - . "& . G;LG: : --- -I=-: :-- : -*--- .;--- ;--.r-.L-:LL , -L.z 

1. For Statement of Objccts and Reasons, see Ehyana Government Gazcttc (Extra.), 
dated thc 13 tb January, 3 976, page 92. 
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(4 affect any penalty, forfeiture or punishment incurred in respect 
of any offence committed against the Act so repealed; or 

(e) affect any investigation, legal proceeding-or remedy in respect 
of any such right, privilege, obligation, liability, penalty, forfeiture 
or punishment as aforesaid; ' 

- -. -. . 

and any such investigation, legal proceeding or remedy may be instituted, 
continued or enforced and any such p.e&ty, forfeiture or punishment may be 
imposed, as if that Act had not been.repealed. ... . 

, 

Repd.  3. The Punjab Betterment Charges and &re@& Rites (Haryana 
Repealing) Ordinance, 1975 (Hayana ~ r d i n a n c e ~ d .  5 of 1975), is hereby 
repealed. 
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